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WELCOME LETTER
Date:

To,

Customer No.

Policy No.

Contact Details:
Father's Name: Product Name

Dear

We welcome you to the SBI Life family and thank you for your trust in our products.

Joining SBI Life family will give you access to the best customer service and to a wide range of products which cater to most
of your life insurance needs. We have enclosed the policy document & First Premium Receipt along with a copy of the
proposal form signed by you in this Policy booklet. Please check all details and make sure that it is kept safely.

Please note this is a premium payment insurance policy. <<The premium due dates
are:

For any information/ clarification, please contact:

1. Your local SBI Life service branch:

2.

3. Call us toll free at our customer service helpline 1800229090 or email us at info@sbilife.co.in, also visit us at
www.shilife.co.in

4. In case you have any complaint/grievance you may contact the following official for resolution:

5. Register on our Customer Self Service website http://mypolicy.sbilife.co.in to avail various online services available.

6. All your servicing requests should be submitted to your local SBI Life service branch as mentioned above or nearest SBI
Life branch only.

Free Look Option
You can review the terms and conditions of the policy, within 15 days for policies sourced through any channel other than

Distance Marketing and within 30 days for policies sourced through Distance Marketing Channel, from the date of the receipt
of the policy document and where you disagree with any of those terms and conditions; you have the option to return the
policy stating the reasons for your objection.

Your request for cancellation of the policy under the free look option must reach your nearest SBI Life Office within a period
of 15 days or 30 days, as the case may be, as mentioned above.

We always look forward to be your preferred Life Insurance Company for all your Life Insurance needs.

Yours truly,

Note: The translated version of this letter in the regional language is printed overleaf for your convenience. However,
should there be any ambiguity, the English version shall prevail.
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Welcome Letter — Regional Language
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First Premium Receipt
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KEY FEATURES DOCUMENT
Congratulations on your purchase. SBI Life offers you
1 Aim of policy
2 Benefits of the policy
3 Other benefits
4 Policy Surrender
5 Paid Up Value
6 Loans on the Policy
7 Exclusions
8 Grace period
9 Revival
10 | Free look provision
11 Tax
12 Claim

Note: This document contains brief information abot the key features of the Product. The same shalloh be
construed as terms and conditions of the Policy guart thereof. For detailed terms and conditions gogrning
the Policy, please read all parts of the Policy doenent.
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With Us. You'ra Sure

SBI Life Insurance Company Limited
Registration Number: 111 Regulated by IRDAI

PoLICY SBI LIFE -SMART INCOME PROTECT

UIN: 111N085V03
(A WITH PROFIT ENDOWMENT ASSURANCE PLAN)

DOCUMENT

Registered & Corporate Office: SBI Life Insuranae Ctd, “Natraj”, M.V. Road & Western Express
Highway Junction, Andheri (East), Mumbai - 400 069.

Website:www.sbilife.co.in| Email:info@sbilife.co.in| CIN: U99999MH2000PLC129113
Toll Free: 1800 22 9090 (Between 9.00 am & 9.00 pm)
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Policy Preamble

Policy Schedule

Identification

1. Policy Number

2. Proposal No.

3. Proposal Date

4. Customer ID
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Personal information

5. Name of the life assured

6. Name of proposer / policyholder

Life Assured Policyholder
7. Date of Birth

Life Assured Policyholder
8. Age at entry

Life Assured Policyholder
9. Gender

10. Mailing Address

11. Telephone Number with STD Code

12. Mobile Number

13. E-Mail ID of the policyholder

14. Name of the Nominee(s) Relationship with the life assured Age

15. Name of the Appointee(s) Relationship with nominee Age

Important dates

16. Date of commencement of policy
17. Date of commencement of risk
18. Policy anniversary date

19. Premium due dates
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20. Date of maturity of policy

Basic policy information

21. Basic Sum Assured (Rs.)

22. Premium frequency

23. Policy Term (Years)

24. Premium Payment Term (Years)

Maturity Benefit

25. Maturity Benefit

26. Maturity Benefit amount* (Rs.)

*vested simple reversionary bonuses and terminaliboif any will be paid at the time of maturitypdlicy.

Maturity Benefit in Installments

A
N

27. Maturity Benefit payout period (years)

28. Maturity Benefit in installments Start Date

29. Maturity Benefit in installments End Date

>>

Name of the Rider

UIN

Basic Policy & Riders Benefit

Installment
Premium
. (Rs.) .
. . Premium Service
) Basic Sum Policy . Due Date
Benefit Assured Term Paying Taxand | ). | Date of
(Rs.) (Years) Term Cessin | premiym | Maturity
(Years) the first
year
(Rs.)
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Base Policy

SBI Life — Preferred
Term Rider (UIN:
111B014V02)

SBI Life — Accidental
Death Benefit Rider
(UVIN: 111B015V02)

SBI Life - Accidental
Total & Permanent
Disability Benefit Rider
(UVIN: 111B016V02)

SBI Life - Criti Care 13
Non - Linked Rider
(UVIN: 111B025V02)

Total Instaliment in the first year
Premium, excluding
taxes

in the first year
Applicable Taxes

Total Instaliment in the first year
Premium including
taxes

Applicable Rate of Tax*

* includes Service Tax/ Cess/ GST (currently only in case of J&K residents) and/ or any other
statutory levy/ duty/ surcharge, as notified by the Central and/or State Government from time to
time as per the provisions of the prevalent tax laws.

N.A. means ‘not applicable’.

Applicable clauses

<< To be printed only when the policyholder is staff member
We have provided staff discount to you on your premium as per the following table:>>
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Discount applicable as a percentage of

Benefit tabular premium (applicable across policy
term)
Base Policy 5%
SBI Life — Preferred Term Rider (UIN: 59
111B014V02) °
SBI Life — Accidental Death Benefit Rider (UIN: 59
111B015V02) °
SBI Life - Accidental Total & Permanent Disability 5%

Benefit Rider (UIN: 111B016V02)

SBI Life - Criti Care 13 Non - Linked Rider (UIN:
111B025Vv02)

>>

Signed for and on behalf of SBI Life Insurance Company Limited,

Authorised Signatory

Name

Designation

Date Place

The stamp duty of Rs <<....>> (Rupees......only) paid by pay order, vide receipt no. <<......>> dated <<
. Government notification Revenue and Forest Department No. Mudrank <<................... >> dated

<< Digital Signature >>

(Signature)
Proper Officer

We request you to read this policy schedule along with the policy booklet. If you find any errors, please
return your policy document for effecting corrections.

kekokokokskkkokokokkkkokokkkkoxokokkkkokokokkkkk ok End of POIle Schedule ¥k ¥kkskskxsokokkskkkokkskkxkokkkkoxkok
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This is your policy booklet containing the varicdlesms and conditions governing your policy. Thidiggobooklet
should be read in conjunction with the policy salledind other related documents of your policy.
If you find any errors, please return the policy éffecting corrections.

1. Definitions

These definitions apply throughout your policy doent.
The definitions are listed alphabetically. ltemskea witht alongside are provided in your policy schedule.

Expressions

Meanings

=)

—

L

D

1. Age is the age last birthday; i.e., the age in deteg years.
2. Ageatentry t is the age last birthday on the datommencement of your policy.
is the person who is so named in the proposal forrsubsequently
3. Appointee t changed by an endorsement, who has the right ®agialid discharge
- APP to the policy monies in case of death of the Lifsséred during the tern
of the policy while the nominee is a minor.
4 Assignee is the person to whom the rights and benefitsramsterred by virtue o
' 9 an assignment under section 38 of the InsurancelA88.
5. Base Policy is that part of your Policy referringdasic benefit.
is equal to total premiurtessservice tax and cess, underwriting extra
6. Basic Premium premiums, extra premium due to modal factors addrrpremiums, if
any.
. is the insurance amount offered by us under the Padicy at the timg
7. Basic Sum assured T ; Y :
of the inception of policy.
the persons nominated by the policy owner to kecéhe insurance
benefits under the provisions of your policy. ThenBficiary may be
8. Beneficiary T you, or the nominee or the assignee or the legas las the case may
be. The beneficiary may be stated in the policyeddle or may be
changed or added subsequently.
9. Date of commencement of policy [ is the start d&tgur policy.
10. Date of commencement of risk T is the date fromcivitihe insurance liability arises.
. . is the date on which term of the policy expirecase the policy is ng
11. Date of maturity of policy terminated earlier due to the death of the insured.
12. Death benefit is the amount payable on death olifthassured.
13. Endorsement a change in any of_ t_he terms and conditions of ymlicy, agreed to o
issued by us, in writing.
14. Free-look period is the period during which the policyholder has tpdion to return the
policy and cancel the contract.
15. Grace period is the_ perlo_d from_ the premium due dat_e duringcivhiou can pay thg
premium without interest and other requirements. .
16. G_uaranteed SO assured at Is equal to 110% of basic sum assured.
Maturity
is the minimum guaranteed amount of Surrender Valuthe Policy
17. Guaranteed Surrender Value payable to the policyholder on the surrender ofRbkcy.
is the status of the policy when all the due prensithave been paid U
18. In-force to date
is the amount of money payable by you on each Rmanmiue Date in
. order to keep the insurance cover in force undeptovisions of your
19. Installment premium t . . . o .
policy. Applicable service tax and cess and leifiasy, are payable in
addition.
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Expressions

Meanings

20.

Lapse

is the status of the policy when a due premiunotgoaid before the
expiry of grace period.

21.

Life assured t

is the person in relation to whom life insurancd ather benefits are
granted.

22.

Maturity Benefit

is the benefit payable on maturity

23.

Minor

is a person who has not completed 18 yeaegjef

24.

Nominee 1

is the person who is named as the nominee in thgogal form or
subsequently changed by an endorsement, as pemsagtof the
Insurance Act, 1938, who has the right to give ladw@ischarge to the
policy monies in case of the death of the life asguefore the maturity
of the policy.

25.

Paid-up

is the status of the policy if premiums have beaid for at least 2 ful
policy years for policies with term 7 years andlesdst 3 full policy
years’ premiums have been paid for policies witmtef 12 years or 14
years and thereafter premiums are not paid witieéngrace period.

26.

Paid-up Sum Assured

is equal to basic sum assuredlltiplied by number of installmen

t

premiums paiddivided by total number of installment premiurTs

payable under your policy.

27.

Paid-up Sum Assured at Death

is equal to sum assured on deathitiplied by number of installmen
premiums paiddivided by total number of installment premiu
payable under your policy.

28.

Paid-up Sum Assured at Maturity

S

is equal to basic sum assurealltiplied by number of installmer:'t
s

premiums paiddivided by total number of installment premiu
payable under your policy.

29.

Paid-up Value

Paid-up Sum assupbas vested Bonuglus terminal bonus, if any.

30.

Paid-up Value at Maturity

is equal to Paid-up Sum assured at maturity plustede simple|
reversionary bonus, if any plus terminal bonusniy

31.

Participating

means that your policy has a share of the profiterging from our|
‘participating life insurance business’ and is pasdbonus..

32.

Payout period

is the period of 15 years after the date of mituduring which the
11% of basic sum assured is paid in annual instaltm

33.

Policy anniversary

is the same date each year during the policy tesntha date of
commencement.

If the date of commencement is on 29th of Februdng policy
anniversary will be the last date of February.

34.

Policy document

means the policy schedule, polmyktet and endorsements (if any).

35.

Policyholder or Policy Owner t

is the owner of the policy and is referred to as fiwoposer in the
proposal form. The policy owner need not necessd&é the same

person as the life assured.

is the period from the date of commencement, taddte one day prio
to the corresponding date in the following calendanth or similar
periods thereafter beginning from the dates in aalendar month

36. Policy month . )
corresponding to the date of commencement of policy
If the said corresponding date is not availabla ralendar month, the
the last day of the calendar month will be consdébr this purpose.
. is the document that sets out the details andstema conditions o
37. Policy Schedule

your policy.

f

t

38. Policy term t is the period, in years, during whilel insurance cover is available
is the period between two consecutive policy amsaees; by

39. Policy year convention, this period includes the first day amdtludes the nex
policy anniversary day.
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Expressions

Meanings

is the contractual amount payable by the Policydotd secure the

40. Premium benefit under the contract. Applicable service tass and other levies
if any are payable in addition.
is the period between two consecutive premium duesdfor regular
41. Premium frequency t premium policy; the premium frequency can be eitiferearly, Half-

yearly, Quarterly or Monthly

42.

Premium paying term T

is the period, in years, avigich premiums are payable.

43.

Regular Bonus

is the amount that is expressed as a percentag@whssured under th
policy and declared on a regular basis, usually gaar, throughout th
Policy term, based on the Statutory Actuarial Vabra

11%

44,

Revival

is the process of restoring the benefits under ghkcy which are
otherwise not available due to non-payment of puensi on due dates
resulting in the lapse of the policy.

,!

45.

Revival period

is a 2-year period from the due ddtthe first unpaid premium.

46.

Rider 1

is an additional cover which can be optedgwith base plan.

47.

Rider Sum Assured

is the amount payable upon the happening of thetemsured under thg
rider.

48.

Rider Term

is the period, in years, during which the contrattider benefits are
payable.

49.

Simple Reversionary Bonus

Reversionary Bonus

is the simple bonus which is same as Regular Bdhwusll be declared
at the end of each financial year based on statutuation.
It will be expressed as a percentage of basic ssurad.

=
=,

50.

Special Surrender Value

is the surrender value based on an assessmerg pfath financial an
demographic experience of the product / group wilar products and
likely future experience and will be reviewed frotime to time
depending on changes in internal and external éqer and likely
future experience.

51.

Sum assured on death

is basic sum assured or guaranteed sum assureatwaitynor a multiple
of annualised premium depending on the age at aittife assured
whichever is higher.

52.

Surrender

is the voluntary termination of the policy by thalipyholder; before the
expiry of the policy term; a surrender value wlile payable, if
applicable.

53.

Surrender Value

is the amount payable , if any to the Policyholdeon early ang
voluntary termination of the Policy by the Policyther. This is higher
of Guaranteed surrender value or Special surreralae.

54.

Terminal Bonus

is an amount which is paid over and above the sinmplersionary
bonus when the policy terminates, provided suckrmihal bonus ig
declared by us.

55.

Underwriting

is the process of classification of lives into apgpiate homogeneou
groups based on the underlying risks.

well as applicability of suitable premium is taken.

56.

Vested Bonus

attached to your Policy.

SBI Life Insurance Company Limited or its successor
We are regulated by the Insurance Regulatory angelbpment

Based on underwriting, a decision on acceptancejection of cover as

is reversionary bonus which has already been d=tland remains

17

1)

(%)

D

57. We, Us, Our Authority (IRDAI). The registration number allottday the IRDAI is
111.

58. You, Your t is the person named as the policyholder
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2. Abbreviations

Abbreviation | Stands for

IRDAI Insurance Regulatory and Development Authooit India

Rs. Indian Rupees

UIN Unique Identification Number (allotted by IRDAdr this product)
GSV Guaranteed Surrender Value

SsV Special Surrender Value

These abbreviations bear the meanings assignééio¢lsewhere in the policy booklet.
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3. Policy Benefits

3.1. Participation in Profits and Bonus

3.1.1. Your Policy gets a share of the profits emergimgrfrour ‘participating life insurance business’ lie tform
of Regular Simple Reversionary Bonus and Termirai, if any.

3.1.2. We will declare the regular simple reversionary it the end of each financial year and Terminal
Bonus, if any, based on the Statutory Valuatiomiedrout under prevailing regulations.

3.1.3. Simple Reversionary Bonuses once declared by umieguaranteed and are attached to your Policy.

3.1.4. All Vested Simple Reversionary Bonuses will be gdgaonly at the time of settlement of maturity oiear
death claim as the case may be. Simple Reversi@@arys shall not be paid otherwise.

3.1.5. In case of surrenders, surrender value of vestaedswill be paid which would be less than the anadn
vested bonus and will depend on the bonus surreradee factors or the special surrender value facts
the case may be, and the duration of the policy.

3.1.6. We may also pay the Terminal Bonus, if any, basederperience at the time of unfortunate death,
surrender or survival till Policy maturity date,ths case may be.

3.1.7. In case you do not pay the premiums when due, jolicy will cease to participate in profits theresf

3.2.Death Benefit
If your policy is in-force on the date of deathlité# assured, if the death claim is found admigs#é per the terms
and conditions of the policy, we will pay the folling benefits on death of the life assured:
3.2.1. If death of the life assured occurs during thegolerm, we will pay
3.2.1.1Sum assured on death plus vested reversionary faoubgerminal bonus, if any, OR
3.2.1.2105% of all the basic premiums paid, whicheverigghér
3.2.1.3Sum assured on death is basic sum assured or ¢eedasum assured at maturity or a multiple
of annualised premium depending on the age at efithye life assured, whichever is higher.
3.2.1.4The multiple of annualised premium is

Policy Term | Age at entry of life assured less Age at entry of life assured
(Year) than 45 years 45 years or more
7 5 5
12 and 15 10 7

3.2.2. If you have not paid all the premiums due and ymlicy is paid-up on the date of death of life asslywe
will pay the following, if the claim is found adnsible:
3.2.2.11f death of the life assured occurs during the @oterm, we will pay paid-up sum assured on
death plus vested reversionary bonus and termoraid if any.
3.2.3. If your policy has lapsed without acquiring anygap value, we will not pay you any amount on thatt
of the life assured at any time.

3.3. Maturity Benefit
3.3.1. You have an option to receive the maturity bergfher in installments or in lump sum. Based an th
option chosen by you we would pay the maturity fiteéher in lump sum or in installments provided
the life assured survives till the date of maturity
3.3.2. If you have chosen to receive maturity benefit larap sum:
3.3.2.1.If your policy is in force on the date of maturttyen we will pay guaranteed sum assured at
maturity plus vested simple reversionary bonus tdusinal bonus, if any. Guaranteed sum
assured at maturity is equal to 110% of basic sssurad.
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3.3.2.2.f your policy is in paid-up state on the date dditarity of policy then we will pay 110% of
paid- sum assured plus vested simple reversiorarysplus terminal bonus, if any.
3.3.3. If you have chosen to receive maturity benefinistallments:
3.3.3.1.If your policy is in-force on the date of maturidf your policy, we will pay the following
benefits:
3.3.3.1.1Vested reversionary bonus plus terminal bonusnif, s lump sum, on the date of
maturity of policy.
3.3.3.1.2Yearly payouts equal to 11% of basic sum assurédea¢nd of each year over a period
of 15 years.
3.3.3.1.3The first yearly payout will be paid at the encbok year from the date of maturity.
3.3.3.2.f your policy is paid-up on the date of maturity your policy, we will pay the following
benefits:
3.3.3.2.1Vested reversionary bonus plus terminal bonusnif, @s lump sum, on the date of
maturity of policy.
3.3.3.2.2Yearly payouts equal to 11% of the paid-up sum raskat the end of each year over a
period of 15 years.
3.3.3.2.3The first yearly payout will be paid at the endbok year from the date of maturity.
3.3.3.3.n case the yearly payout [instalment] is less tRan1000, then the paid up sum assured will
be paid as lump sum on the date of maturity of ypolicy and there will be no yearly
payments and the contract automatically terminates.
3.3.3.4.In case of death of the life assured during theoptaiperiod, all future payouts will continue to
be paid to the nominee or the legal heir, as tse oaay be.

4. Premiums

4.1. You have to pay the premiums on or before the prenmdue dates or within the grace period.
4.2. You have to pay the premiums even if you do nogirexrenewal premium notice. We are not liable to
send you any premium notices, whatsoever.

4.3. You will be liable to pay all applicable taxes lesi cesses etc as levied by the Government and othe
statutory authorities from time to time.

4.4. If we receive any amount in excess of the requmeimium, we will refund the excess. We will not pay
any interest on this excess amount.

4.5. If we receive any amount less than the requirednpne, we will not adjust the said amount towards
premium till you pay the balance of premium. Wel widt pay any interest on the amount received exarli

4.6. The premium should always be paid in advance fbhphlicy year. However, for your convenience, we
may allow you other modes of payment of premium.

4.7. If your Policy is in force and it results in to dieaclaim, the balance of premiums, if any, till thext
Policy anniversary, as on the date of claim shaldeducted from the benefits payable under theyoh
case the claim is found admissible and payable.

4.8. The premium frequency can be changed only on &yaliniversary by sending a written request att leas
one month in advance. Change in premium frequensuybject to:

4.8.1. Minimum premium requirement for the requested ptemfrequency;

4.8.2. Availability of the requested premium frequencytba day of change in premium frequency;

4.8.3. Tabular Premium rates applicable for considering tihange in frequency of payment of
premiums will be the same as the tabular premiusrapplicable on the date of commencement of
policy. The instalment premium may change dependpan the frequency chosen.

4.9. If we pay your claim under any of your riders, yioave to continue to pay the premiums for your base
Policy and for remaining rider benefits, if any.
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5. Grace Period

5.1. Grace period

5.1.1. You can pay your premiums within a grace period3@fdays from the due dates for
premium frequencies of yearly, half-yearly and t¢esdy.

5.1.2. You have a grace period of 15 days for monthly deswy.

5.1.3. Your policy will be treated as in-force during ttpeace period.

5.1.4. If you do not pay your due premiums before the efngkace period, your policy lapses.
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6. Non-forfeiture Benefits

6.1.Paid-up Value

6.1.1.

6.1.2.

Your policy will acquire paid-up value if you hapaid at least two 2 full policy years’ premiumshé
policy term is 7 years or if you have paid at léastll policy years’ premiums if your policy terig 12
or 15 years .
6.1.1.1. Paid-up Value is equal to Paid-up Sum assuredv@sted simple reversionary bonus, if any
plus terminal bonus, if any.
6.1.1.2. Paid-up sum assured is equal to basic sum assuodtiplied by number of installment
premiums paid divided by total number of installinpremiums payable under your policy.
6.1.1.3. Paid-up sum assured at death is equal to sum dsstirdeath multiplied by number of
installment premiums paid divided by total numbéinstallment premiums payable under
your policy.
6.1.1.4. Paid-up sum assured at maturity is equal to basim assured multiplied by number of
installment premiums paid divided by total numbéinstallment premiums payable under
your policy.
6.1.1.5. Paid-up Value at maturity is equal to Paid-up Swssueed at maturity plus vested simple
reversionary bonus, if any plus terminal bonuany
6.1.1.6. Your policy will not participate in any profits oadt becomes a paid up policy and we will
not attach any further regular simple reversionboypuses from the date your policy has
become paid-up.
You may terminate your paid-up policy before deathmaturity by surrendering the policy for
surrender value.

6.2.Surrender Value

6.2.1. You may surrender your policy during the term of tiolicy after completion of at least 2 policy year
provided you have paid at least 2 full policy yégnemiums if the policy term is 7 years or after
completion of at least 3 policy years provided ymve paid at least 3 full policy years’ premiums if
your policy term is 12 or 15 years.

6.2.2. We will pay you either Guaranteed Surrender VaB8Y) or Non-Guaranteed Special Surrender Value
(SSV) whichever is higher, if you decide to suremgour Policy

6.2.3. GSVis equal to GSV factors multiplied by the basiemiums paid. The GSV factors for various policy
durations are given below:

Policy Year As percentage of basic premiums paid

Policy term of 7 years Policy term of 12 Policy term of 15

years years

1 0% 0% 0%

2 30% 0% 0%

3 30% 30% 30%

4-7 50% 50% 50%

8-10 Not Applicable 55% 55%

11-12 Not Applicable 60% 60%

13-15 Not Applicable Not Applicable 65%

6.2.4. Extra premiums and rider premiums, if any will i considered for the purpose of calculation of
GSV.

6.2.5. Surrender value of the vested bonuses, if any,algth be added to the GSV.

6.2.6. The surrender value of the vested bonuses is eddzliby multiplying the vested bonuses with bonus
surrender value factors.

6.2.7. The Bonus Surrender value factors are given in Aarel of the policy document.
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6.2.8. The SSV for a Policy will depend on the Policy teramd the duration elapsed at the time of the
Surrender.

6.2.9. We shall declare the SSV factors from time to tamd SSV factors will be based on our past financial
and demographic experience with regard to the Palicgroup of similar Policies, as well as our
assessment of such likely future experience.

6.2.10. Special surrender value will be equal to SSV factoultiplied with Paid-up value on maturity.

6.2.11. The surrender of the Policy shall extinguish ajhts and benefits under your Policy and the contrac
automatically comes to an end.

7. Revival

7.1. If premiums are not paid within the grace periodirypolicy lapses. No benefits are then payablesund
your policy if your Policy has not acquired paidxgue.

7.2. If your Policy lapses, then the rider(s) attachéith wour Policy will also lapse automatically.

7.3. You can revive your policy within the policy termrihg its revival period of 2 years from the du¢edaf
the First Unpaid Premium or till the date of Matyiof the Policy, whichever is earlier.

7.4. You should write to us during the revival perioquesting for revival.

7.5. You have to submit Good Health Declaration andsBatither underwriting requirements, if any. We may
charge extra premium based on underwriting.

7.6. We may accept or reject your revival request. Weiafiorm you about the same.

7.7. Your riders, if revived, will recommence only frothe date of revival of the Base Policy and not in
isolation.

7.8. You have to pay all due premiums, not paid durihg tevival period, along with interest. The due
premiums would include installment premium inclugliany extra premiums intimated to you at the
inception of your policy.

7.9. We may charge an extra premium at the time of edyiffnecessary.

7.10.The interest rate will be charged at a rate dedlbyeus from time to time.

7.11.You cannot revive your policy after the expiry bétrevival period.

7.12 Revival shall not be effective unless we acceptrdévéval and intimate you the same in writing.

8. Claims
8.1. Death claim

8.1.1. The policyholder, nominee or the legal heir , asdhse may be, should intimate us about
the death of the life assured in writing, statindeast the policy number, cause of death and odfte
death.
8.1.2. We will require the following documents to procéiss claim:

- Original policy document

- Original death certificate from municipal / locaithorities

- Claimant’s statement and claim forms in prescrifoethats

- Any other documents including post-mortem repoitst finformation report where

applicable

8.1.3. Claim under the policy may be filed with us witt8f days of date of claim event.
8.1.4. However, without prejudice, in case of delay ininmtion or submission of claim

documents beyond the stipulated period in the paficcument or in the Statutes, We, at our sole
discretion, may condone such delay and examieeatimissibility or otherwise of the claim, if such
delay is proved to be for reasons beyond the cbotrihe nominee/claimant.
8.1.5. We will pay the claim, if found admissible, to tassignee, if the policy is assigned.
8.1.6. If the policy is not assigned, and
8.1.6.1.1you are the life assured, we will pay
8.1.6.1.1.1. the nominee, if the nominee is not a minor
8.1.6.1.1.2. the appointee, if the nominee is a minor
8.1.6.1.1.3. vyour legal heir, if nomination is not valid.
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8.1.6.1.2you are not the life assured, we will pay you ouatylegal heir

8.1.7. We may ask for additional information related te ttaim

8.1.8.  You can claim only once under this plan

8.1.9. In case the life assured dies during the gracegerithout paying the due premium and
if the claim is found admissible, the outstandimgmiums will be recovered from the claim
amount

8.2. Maturity Claim
8.2.1. You are required to submit the original policy do@nt, the discharge form and KYC
documents along with a Copy of bank passbook ocelled cheque with your pre-printed name to any
of our offices.

8.2.2. If you assign your policy, we will pay claim to thesignee.
8.2.3. If the policy is not assigned, we will pay the ataio you.
8.3. Surrender
8.3.1. We will require the original policy document andaharge form to process the surrender
claim.
8.3.2. If the policy is assigned, we will pay the assigrteée surrender value.
8.3.3. If the policy is not assigned, we will pay
8.3.3.1. the surrender value {®mu

8.3.3.2. we will pay the applicable death claim to your lelgair, in case of death of the
life assured subsequent to the date of requesufoender but before payment.

9. Termination

9.1. Termination of your policy
Your policy will terminate at the earliest of thalbwing:

9.1.1. on payment of death benefit.

9.1.2. on the date of maturity.

9.1.3. on payment of surrender value.

9.1.4. on payment of free-look cancellation amount

9.1.5. on your policy being in a lapsed status withoutusigag any paid up value and after

expiry of the revival period. However, death cowell terminate on nonpayment of due premium
before the expiry of the grace period, providedgbkcy hasn’'t acquired paid up value.

10. General Terms

10.1. Free-look period
10.1.1. If you have purchased the policy through distanegketing channel, you have 30 days
from the date of the receipt of this policy docuingnreview its terms and conditions. If you ardé no
satisfied, you can return the policy stating thesomns for objection.
10.1.2. If you have purchased the policy through a chatieér than distance marketing, you
have 15 days from the date of receipt of this gofiocument to review its terms and conditions.déiy
are not satisfied, you can return the policy stathe reasons for objection.

10.1.3. We will then refund the premium paid after dedugtthe stamp duty paid and medical
expenses, incurred, if any

10.1.4. The proportionate risk premium for the period ofeowill also be deducted

10.1.5. You cannot revive, reinstate or restore your potinge you have returned your policy.
10.1.6. We will not pay any benefit under your policy aftee pay the free-look cancellation
amount.
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10.2.  Suicide exclusion
10.2.1. If the Life Assured, sane or insane, commits seicidithin one year, we will not pay the death

benefit.
10.2.2. We will calculate one year from the Date of Comn@mnent of Risk or from the Date of Revival

of the Policy.
10.2.3. We will pay 80% of the basic premiums paid if dedtle to suicide occurs within one year from

the date of commencement of risk. In case of daisvithin one year from the date of revival of the
policy, we will pay either 80% of the basic premaipaid or the surrender value, whichever is higtmer
the contract would cease.

10.3. Policy loan
10.3.1. Loan facilityis not available in your Policy.
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11. Charges

11.1.Charges

Being a non-linked product, there are no explibdrges under this policy.

Form No. 231 Policy Number



Part F SBI Life - Smart Income Protect Policy Daegment
(UIN:111N085VO03)

12. General Terms - Miscellaneous

12.1. Nomination

12.1.1. If you are the policyholder and the life insurarc@®er is on your own life, you may,
when affecting the policy or at any time before pladicy matures for payment, nominate
person or persons to whom the money secured bydley shall be paid in the event of
the death of the life assured.

12.1.2. If the nominee is a minor, you may appoint a persmmpetent to contract, as an
appointee in the manner laid down by us, to rectieemoney secured by the policy in
the event of death of the life assured during timonity of the nominee.

12.1.3. You may cancel or change the existing nomination

12.1.4. An assignment or transfer of your policy under isec88 of the Insurance Act, 1938, as
amended from time to time, shall cancel the nononatexcept under certain
circumstances.

12.1.5. Your nomination should be registered in our recaass to make it binding on us.

12.1.6. For complete details about the nomination, pleaser to Section 39 of the Insurance
Act, 1938, as amended from time to time.

[A leaflet containing the simplified version of th@ovisions of Section 38 & Section 39 is enclosed
Annexure — | & II, respectively for reference.]

12.2. Assignment

12.2.1. You may assign the policy subject to the provisiohSection 38 of the Insurance Act,
1938, as amended from time to time.

12.2.2. We may decline to act upon any endorsement or deagsignment if we have sufficient
reasons and we will let you know in writing the seas for such refusal.

12.2.3. You may refer a claim to the Insurance Regulatary Bevelopment Authority of India

within 30 days of receipt of our communication in¢iting you about our declining to act
upon the transfer or assignment of your policy

12.2.4. You may assign your policy wholly or in part.

12.2.5. You may assign your policy either absolutely or ditonally, and at any point of time
there can be only one assignment under your policy.

12.2.6. The assignment or reassignment of your policy shbelregistered with us so as to make
it binding on us.

12.2.7. For complete details about the Assignment or tensf the policy, please refer to

Section 38 of the Insurance Act, 1938, as amenaed fime to time.
[A leaflet containing the simplified version of thovisions of Section 38 is enclosed as Annexuitefer
reference].

12.3. Non-disclosure

12.3.1. We have issued your policy based on your statemiany®ur proposal form, personal statement,
medical reports and any other documents that dmeisied to us.

12.3.2. If we find that any of this information is inaccteaor false or you have withheld any material
information, or in case of fraud, we will have ghi to repudiate all the claims under your poliog & or
cancel your policy as applicable subject to thevigions of section 45 of the Insurance Act, 1938 as
amended from time to time and no benefit undeipthiey is payable.

12.3.3. If we repudiate the claim under your policy / andcancel your policy on the grounds of fraud, we
would forfeit the premiums received under your ppland we shall not entertain any claim under your

policy.
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12.3.4. If we repudiate death claim / and or cancel yodicgmn any grounds other than fraud, we may pay
such amounts as are payable under the policy suloj¢be provisions of Section 45 of the InsuraAce
1938, as amended from time to time.

[A leaflet containing the simplified version of tpeovisions of Section 45 is enclosed in Annexure —
1l for reference.]

12.4. Misstatement of age
12.4.1. If we find that the correct age of the life assuigdifferent from that mentioned in the
proposal form, we will check your eligibility forhé life cover as on the date of
commencement of Policy.
12.4.2. If eligible,
12.4.2.1. If the correct age is found to be higher, you hevpay the difference in premiums along
with interest.
12.4.2.2. We will terminate your policy by paying surrendexlue, if any,, if you do not pay the
difference in premiums and applicable interest.
12.4.2.3. If the correct age is found to be lower, we willured the difference in premiums without
any interest.
12.4.3. If not eligible,
12.4.3.1. We will terminate your policy.
12.4.3.2.  We will pay you the surrender value, if any.

12.5. Taxation

12.5.1.You are liable to pay the Service Tax/Cess/GSTaraly other statutory levy/duty/ surcharge, at
the rate notified by the State Government or Cé@mvernment of India from time to time, as per
the applicable tax laws on basic premium, ridempuen and/or other charges (if any) as per the
product feature.

12.5.2.You are eligible for Income Tax benefits/exemptiass per the applicable income tax laws in
India, which are subject to change from time toetindou may visit our website for further details:
http://www.sbilife.co.in/sbilife/content/21_3672#Blease consult your tax advisor for details

12.6.  Date formats
Unless otherwise stated, all dates described agulinghe policy schedule are in dd/mm/yyyy formats

12.7. Electronic transactions
We shall accept premiums and pay benefits thromgrepproved modes including electronic transfers.

12.8. Communications
12.8.1. We will communicate to you in writing and delivdret correspondence by hand, post,
facsimile, e-mail or any other approved mode.
12.8.2. We will send correspondence to the mailing addyesshave provided in the proposal
form or to the changed address.
12.8.3. You should also communicate in writing and delittee correspondence by hand, post,
facsimile, e-mail or any other approved mode.
12.8.4. Your correspondence can be addressed to any of L8BIlbranch offices or to its Central
Processing Centre at the address below:
SBI Life Insurance Quany Limited,
Central Processing Centre,
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1,Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Telephone No.: + 91 -22-6645 6241
FAX No.: + 91 - 22- 6645 6655
E-mail: info@sbilife.co.in
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12.8.51t is important that you keep us informed of yohange in address and any other communication
details.
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13. Complaints

13.1. Grievance redressal procedure
13.1.11f you have any query, complaint or grievance, yeay approach any of our offices.
13.1.2.You can also call us on our toll-free number: 122®090 (9a.m. to 9p.m.).

13.1.3If you are not satisfied with our decision or hawa received any response within 10 working
days, you may write to us at:

Head — Client Relationship,
SBI Life Insurance Company Limited
7th Level (D Wing) & 8th Level,
Seawoods Grand Central
Tower 2, Plot No R-1,Sector-40,
Seawoods, Nerul Node, Dist. Thane,
Navi Mumbai-400 706.

Telephone No.: +91 - 22 — 66285

Fax No.: +91 - 22 — 6645 6655
Email Id: info@sbilife.co.in

13.1.4In case you are not satisfied with our decisiord #re issue pertains to provision 12 (1) of the
Redressal of Public Grievances Rules, 1998, you amgyoach the Insurance Ombudsman. You
can lodge the complaint with the Ombudsman as parigion 13 of the said rules. The relevant
provisions have been mentioned in the section \ReleStatutes’.

13.1.5The address of the Insurance Ombudsman and thees&adirof Public Grievances Rules, 1998,
are, available in the website of IRDAIttp://www.irdai.gov.in and in our website

http://www.sbilife.co.in The address of the ombudsman at Mumbai is:

Office of the Insurance Ombudsman (MaharashtraGom)

3 Floor, Jeevan Seva Annexe,

S.V. Road, Santa Cruz (W),

Mumbai — 400 054.

Phone: +91 — 22 — 2610 6928

Fax: +91 — 22 — 2610 6052

Email: ombudsmanmumbai@gmail.com

13.1.6 We have also enclosed the addresses of the ingucamnicudsman.

13.1.7.In case the complaint is not fully attended by uhiw 15 days of lodging the complaint through
our Grievance Redressal Mechanism; you may escdle complaint to IRDAI through the
Integrated Grievance Management System (IGMS) wesbsittp://igms.irda.gov.in or contact
IRDAI Grievance Call Centre on toll-free number55255 / 1800 4254 732

13.1.8The postal address of IRDAI for communication famplaints by fax/paper is as follows:
Consumer Affairs Department, Insurance Regulatorg Bevelopment Authority of India, 9th

floor, United India Towers, Basheerbagh, HyderabdD0 029, Telangana Fax No: 91-40-6678
9768
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| 14. Relevant Statutes |

14.1. Governing laws and jurisdiction
14.1.1. This is subject to prevailing Indian Laws. Any digp that may arise in connection with
this shall be subject to the jurisdiction of thengetent Courts of India.

14.2. Section 41 of the Insurance Act 193&s amended from time to time
14.2.1. (1) No person shall allow or offer to allow, eithdirectly or indirectly, as an inducement

to any person to take or renew or continue an arse in respect of any kind of risk relating taeBwor
property in India, any rebate of the whole or mdrthe commission payable or any rebafi¢he

premium shown on the policy, nor shall any persdinig out or renewing or continuing a policy accept
any rebate, except such rebate as may be allowactordance with the published prospectuses or
tables of the insurer:

14.2.2. Provided that acceptance by an insurance agemnomission in connection with a
policy of life insurance taken out by himself o biwn life shall not be deemed to be acceptanee of
rebate of premium within the meaning of this suttisa if at the time of such acceptance the instgan
agent satisfies the prescribed conditions establisthat he is &ona fide insurance agent employed by
the insurer.

(2) Any person making default in complying with theovisions of this section shall be liable for a
penalty which may extend ten lakh rupees

14.3. Section 45 of the Insurance Act 193&s amended from time to time
[A leaflet containing the simplified version of th@ovisions of Section 45 is enclosed in Annexuréll-for
reference]
14.4. Provision 12 (1) of Redressal of Public GrievanseRules, 1998
The Ombudsman may receive and consider
(a) Complaints under Rule 13
(b) Any partial or total repudiation of claims by arsumer
(c) Any dispute in regard to premium paid or payableeims of the policy
(d) Any dispute on the legal construction of the palieygofar as such disputes relate to claims
(e) Delay in settlement of claims
(H Non-issue of any insurance document to customées r&ceipt of premium

14.4.1. Provision 13 of Redressal of Public Grievances Rige1998

(1) any person who has a grievance against an insaegr,himself or through his legal heirs make a caimplin
writing to the Ombudsman within whose jurisdictitire branch or office of the insurer complained asgais
located.

(2) the complaint shall be in writing duly signed b ttomplainant or through his legal heirs and sttalle clearly
the name and address of the complainant, the ndittee doranch or office of the insurer against whibk
complaint is made, the fact giving rise to compiasupported by documents, if any, relied on by the
complainant, the nature and extent of the loss ezhue the complainant and the relief sought from th
Ombudsman.

(3) no complaint to the Ombudsman shall lie unless —

(a) the complainants had before making a complainhéo@mbudsman made a written representation to the
insurer named in the complaint and either insueat fejected the complaint or the complainant had no
received any reply within a period of one montteathe insurer concerned received his representatio
the complainant is not satisfied with the replyagito him by the insurer.

(b) the complaint is made not later than one year dfterinsurer had rejected the representation dr fgen
final reply on the representation of the complatnand

(c) the complaint is not on the same subject matterwfich any proceedings before any Court, or Coressum
Forum or Arbitrator is pending or were so earlier
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15. Index

A
Accidental Total and Permanent Disability 36
Age 9,16, 17, 18, 20, 29, 34, 36, 38, 40
Age at entry 9, 16, 18, 20
Appointee 9, 16, 24, 28, 34
Assignee 16, 24, 25
ATPD 36, 37
B
Base policy 35, 37, 38, 40
Beneficiary 16
D
Date of commencement 40
Date of commencement of policy 9, 10, 16, 17, 21
Date of commencement of risk 9, 16, 26, 38
Death Benefit 11, 12, 20, 25, 26, 34, 38, 39
E
Endorsement 16, 17
F
Free-look period 16, 25
G
Grace period 34, 36, 40
I
In-force 34, 36, 40
Insurance Regulatory and Development Authority
of India (IRDAI) 7, 8,18, 19, 30, 38
IRDAI 28, 34, 36, 40
L
Life assured 34, 35, 36, 37, 41

Life Assured 9, 16, 17, 18, 20, 21, 24, 25, 26, 28, 29,
38, 40, 43

M

Minor 17, 28
N

Nominee 9,16, 17, 21, 24, 28, 34
(0]

Our 1, 8,17, 18, 20, 24, 25, 28, 30, 34, 36, 40
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P
Paid-up 17, 20, 21, 23, 24
Participating 8,17, 20

Policy1, 5, 8, 9, 10, 11, 12, 13, 16, 17, 18, 19, 20, 21
22, 23, 24, 25, 26, 27, 28, 29, 31, 33, 38, 39, 40

Policy anniversary 9,17,21
Policy document 1,5,8,12, 16, 17, 23, 24, 25
Policy month 17
Policy Schedule 8,12,16, 17, 29, 34, 36, 38
Policy term 35, 37, 43
Policy Term 10, 17, 18, 20, 23, 24, 39
Policy year 17, 21, 23, 35, 37, 38
Policyholder 9, 11, 16, 17, 18, 24, 28

Premium 1,9, 10, 11, 12, 16, 17, 18, 20, 21, 22, 24,
25, 31, 35, 37, 38, 39, 40

Premium frequency 10, 18
Premium paying term 18
R
Regular premium 35, 37
Reversionary Bonus 18, 20, 21
Revival 5, 18, 24, 25, 26, 34, 35, 36, 37, 38, 39, 40
Revival period 35, 37
Rider 34, 35, 36, 37, 40, 43
Rider sum assured 34, 36
Rider term 34, 35, 36, 37, 40, 43
Rs. 34, 36
S
Simple Reversionary Bonus 17,18, 20, 21, 23
Single premium 35, 37, 38

Sum assured.0, 16, 17, 18, 20, 21, 23, 34, 36, 38, 40

Surrender 5, 16, 18, 19, 20, 23, 24, 25, 26, 29, 35,
37, 38, 39, 43

Surrender Value 16, 18, 19, 20, 23, 24, 25, 26339,
39

T
Terminal Bonus 17, 18, 20, 21, 23
U
UIN 5, 8, 10, 11, 12, 19, 34, 36, 38, 40
Underwriting 16, 18, 24
Usl, 8, 16, 18, 20, 24, 28, 29, 30, 34, 36, 38420,
\
Vested Bonus 18, 20, 23
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We 1, 8, 11, 12, 18, 20, 21, 23, 24, 25, 26, 28319, You 1,5, 8,11, 12, 16, 18, 20, 21, 22, 23, 24, 35, 2
34, 35, 36, 37, 38, 40 29, 30, 34, 35, 36, 37, 38, 39, 40
Your 34, 35, 36, 37, 40, 43
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SBI Life - Smart Income Protect Policy Document
(UIN:111N085V03)

Rider Document

This is your rider document containing the variterens and conditions governing the rider benefits.

1. SBI Life — Accidental Death Benefit Rider

1.1. General Conditions

1.1.1. The UIN allotted by IRDAI for SBI Life — Accidentd)eath Benefit Rider is 111B015V02.

1.1.2. The terms and conditions specified in this ridecudoent will apply only if your policy schedule
shows that we have offered this rider to you anlg dnyou have paid the requisite premium for
the rider regularly.

1.1.3. We will pay the rider sum assured to the nominpppatee or the legal heir, as the case may be.

1.1.4. Your rider sum assured will be the same duringitdher term.

1.1.5. We will pay the rider sum assured in case theddsured dies as a result of accident during the
rider term subject to all of the following:

1.1.5.1. Your policy as well as this rider are in-force.

1.1.5.2. The life assured has died as a result of an accaedefined in this rider document.

1.1.5.3. Such accidental death should be proved to ourfaetiisn.

1.1.5.4. The death of the life assured should occur wittdf days from the date of accident but before the
date of expiry of the term for this rider.

1.1.5.5. The death must be solely and directly due to therigs from the accident and it should be
independent of all other causes.

1.1.5.6. The total sum assured under this rider on all afryimdividual policies put together will not
exceed Rs. 50,00,000.

1.1.6. You may discontinue your rider alone during thesriterm. You should inform us in writing.

1.1.7. You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standalonedasi

1.1.8. The following provisions contained in the policyditet will also apply for this rider:

Free-look

Grace period
Revival
Misstatement of age
Complaints
Relevant statutes

1.2. Definition of Accident
“An accident is a sudden, unforeseen and involyregaent caused by external, visible and violentms&a

1.3. Exclusions

We will not pay the Accidental Death sum assuredifmaths arising as a consequence of or occurring
during the following events:

1.3.1.
1.3.2.
1.3.3.
1.3.4.
1.3.5.

1.3.6.
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Infection: Death caused or contributed to, by arfgdtion, except infection caused by an external
visible wound accidentally sustained

Drug abuse: Life assured is under the influenca@ihol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

Self-inflicted injury: Intentional self-inflictednjury including the injuries arising out of atteragt
suicide

Criminal acts: Life assured’s involvement in crimirand / or unlawful acts with criminal or
unlawful intent

War and civil commotion: War, invasion, hostilitieghether war is declared or not), civil war,
rebellion, revolution or taking part in a riot@wil commotion

Nuclear contamination: The radioactive, explosivéazardous nature of nuclear fuel materials or
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property contaminated by nuclear fuel materialaamident arising from such nature

1.3.7. Aviation: Life assured’s participation in any flgnactivity, other than as a passenger in a
commercially licensed aircraft
1.3.8. Hazardous sports and pastimes: Taking part oripiagtfor any hazardous hobby, pursuit or any
race not previously declared and accepted by us.
1.4. Surrender
1.4.1. You may surrender your rider during the rider texfter the completion of the first policy year.

Such surrenders will be subject to all of the foilog:

1.4.1.1.
1.41.2.
1.4.1.3.

1.4.1.4.
1.4.15.
1.4.1.6.

1.4.1.7.

1.4.

1.4.

If you are paying regular premiums, we will not @y surrender value.

If you have paid single premium, we will pay a smder value.

You may surrender this rider alone and still comdirio avail other benefits by keeping the other

riders and benefits in-force by paying the premi@ssnd when due.

You cannot restore your rider once you have sugesithe rider.

If you surrender the base policy, your riders aiio be surrendered automatically.

We will not pay the rider benefit in case of accidé death of the life assured after we pay the

surrender value.

The surrender value payable under this rider beise¢alculated as:

Single Premium x 75% x Outstanding rider term /eRiflerm

1.7.1. The single premium used in the calculation of swdex value will be the premium
charged for the rider, excluding taxes.

1.7.2. Outstanding rider term will be calculated as:
Rider Term, in months — Completed months as orl#te of receipt of surrender request

1.5. Termination

Your rider will terminate on the earliest of thdléaving:

1.5.1.
1.5.2.
1.5.3.
1.5.4.

1.5.5.
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on payment of accidental death benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oryoar application to surrender the rider if there is
no surrender value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover will
terminate at the end of grace period if you dopaot the premium on the due dates.



2. SBI Life — Accidental Total & Permanent Disability Benefit Rider
2.1 General Conditions

2.1.1. The UIN allotted by IRDAI for SBI Life — Accidentdlotal & Permanent Disability Benefit Rider
is 111B016V02.

2.1.2. The terms and conditions specified in this ridecudoent will apply only if your policy schedule
shows that we have offered this rider to you anlg dnyou have paid the requisite premium for
the rider regularly.

2.1.3. Your rider sum assured will be the same duringitdher term.

2.1.4. We will pay the rider sum assured to you on theugemce of accidental total and permanent
disability (ATPD) of the life assured during thdei term subject to all of the following:

2.1.4.1. Your policy as well as this rider are in-force.

2.1.4.2. The accident and the resulting disability shouldabealefined in the rider document and should be
proved to our satisfaction.

2.1.4.3. The total sum assured under this rider on all airyimdividual policies put together will not
exceed Rs. 50,00,000.

2.1.5. You may discontinue your rider alone during thesriterm. You should inform us in writing.

2.1.6. You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standalonedasi

2.1.7. The following provisions contained in the policydiktet will also apply for this rider:

- Free-look

- Grace period

- Revival

- Misstatement of age
- Complaints

- Relevant statutes

2.2. Definition of ATPD

2.2.1.

2.2.2.

‘Accidental Total and Permanent Disability’ is thendition in which the life assured becomes
incapacitated and as a result, not able to eaincmme from any work, occupation or profession
for the rest of life. Disability must be causededpland directly by external, violent, unforeseeabl
and visible means, occurring independently of atimeiocauses. The permanence of the disability
will only be established 180 days following thealaf the event causing the disability.

Total and permanent disability also includes ttes lof both arms, or both legs, or one arm and
one leg, or both eyes. Loss of arms or legs me@metnberment by amputation of the entire
hand or foot. Loss of eyes means entire and irex@ble loss of sight.

2.3. Definition of Accident:
An accident is a sudden, unforeseen and involuraeynt caused by external, visible and violent reean

2.4. Exclusions

We will not pay the ATPD sum assured for the dikgbarising as a consequence of or occurring durin
the following events:

24.1.
2.4.2.
2.4.3.

244,
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Infection: Disability is caused or contributed try, any infection, except infection caused by an
external visible wound accidentally sustained

Drug abuse: Life assured is under the influencalafhol or solvent abuse or use of drugs except
under the direction of a registered medical priactér

Self-inflicted injury: Intentional self-inflictednjury including the injuries arising out of atteragt
suicide

Criminal acts: Life assured’s involvement in crimirand / or unlawful acts with criminal or
unlawful intent



2.4.5.

2.4.6.

24.7.

2.4.8.
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War and civil commotion: War, invasion, hostilitiéghether war is declared or not), civil war,
rebellion, revolution or taking part in a riot avit commotion

Nuclear contamination: The radioactive, explosivéazardous nature of nuclear fuel materials or
property contaminated by nuclear fuel materialacmident arising from such nature

Aviation: Life assured’s participation in any flgnactivity, other than as a passenger in a
commercially licensed aircraft

Hazardous sports and pastimes: Taking part oripiagtfor any hazardous hobby, pursuit or any
race not previously declared and accepted by us

2.5. Surrender

251

2.5.1.1.
25.1.2.
2.5.13.

2.5.1.4.
2.5.15.
2.5.1.6.

25.1.7.

You may surrender your rider during the rider teafter the completion of the first policy year.
Such surrenders will be subject to all of the foilog:

If you are paying regular premiums, we will not @y surrender value.

If you have paid single premium, we will pay a smder value.

You may surrender this rider alone and still coumdi to avail other benefits by keeping the other
riders and benefits in-force by paying the premi@®snd when due.

You cannot restore your rider once you have sugesithe rider.

If you surrender the base policy, your riders aiio be surrendered automatically.

We will not pay the rider benefit in case of disipiof the life assured after we pay the surrender
value.

The surrender value payable under the rider beisefdlculated as:

Single Premium x 75% x Outstanding rider term /e@Riflerm

2.5.1.7.1. The single premium used in the calculation of swdtez value will be the premium

charged for the rider, excluding taxes.

2.5.1.7.2. Outstanding rider term will be calculated as:

Rider Term, in months — Completed months as orml#te of receipt of surrender request

2.6. Termination

Your rider will terminate on the earliest of thdléaving:

2.6.1.
2.6.2.
2.6.3.
2.6.4.

2.6.5.
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on payment of ATPD benefit

the date on which your policy terminates

on the date your rider term ends

on payment of rider surrender value, if any, oyoar application to surrender the rider if there is
no surrender value payable under this rider.

at the end of the revival period, if you have retived your rider. However, the rider cover will
terminate at the end of grace period if you dopaot the premium on the due dates.



3. SBI Life — Preferred Term Rider

3.1

3.2,

3.3.

General Conditions
3.1.1. The terms and conditions specified in this ridecudoent are applicable only if your Policy
Schedule shows that we have offered this Ridemotoand you have paid the requisite premiums forrither
benefit. The UIN allotted by IRDAI for SBI Life —rBferred Term Rider is 111B014V02.

3.1.2. We will pay the rider sum assured to you or thespes entitled to the benefits, as the case may
be, on the occurrence of unfortunate death of tfeedssured during the rider term subject to alltlod
following:

3.1.2.1. Your policy as well as this rider are in-force.

3.1.2.2. The total sum assured under this rider on all afry®BI Life individual policies put together will

not exceed Rs. 50,00,000.
3.1.3. You may discontinue your rider alone during thesriterm. You should inform us in writing.
3.1.4. You cannot opt for only rider benefit under theipplunless you opt for the Main Policy. The
rider benefit is not available on a standalonedasi

3.1.5. The following provisions contained in the policyditet will also apply for this rider:
- Free-look
- Grace period
- Revival
- Misstatement of age
- Complaints

- Relevant statutes

Suicide Exclusion
3.2.1. If the Life Assured, sane or insane, commits seicidithin one year, we will not pay the death
benefit.
3.2.2. We will calculate one year from the Date of Commament of Risk or from the Date of Revival
of the Policy.
3.2.3. We will pay 80% of the rider premiums paid if dedtlre to suicide happens within one year from

the date of commencement of risk. In case of déda¢hto suicide within one year from the date ofvahwof the
policy, we will pay either 80% of the rider premigrmpaid or the surrender value, whichever is higinet the
contract would cease.

Surrender
3.3.1. You may surrender your rider during the rider teafter the completion of the first policy year.
Such surrenders will be subject to all of the failog:
3.3.1.1. If you are paying regular premiums, we will not @y surrender value.
3.3.1.2. If you have paid single premium, we will pay a smder value.
3.3.1.3. If you surrender the rider, other benefits in ypalicy will continue.
3.3.1.4. You cannot restore your rider once you have susgdlthe rider.
3.3.1.5. If you surrender the base policy, your riders aifio be surrendered automatically.
3.3.1.6. We will not pay the rider benefit in case of deathhe life assured after we receive the surrender
request.
3.3.1.7. The surrender value payable under this rider lieisefalculated as:
Single Premium charged for the rider x 75% x Outditag rider term / Rider Term
3.3.1.7.1. The single premium used in the calculation of swdez value will be the premium
charged for the rider, excluding taxes.
3.3.1.7.2. Outstanding rider term will be calculated as:
Rider Term, in months — Completed months as orml#te of receipt of surrender request
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3.4, Termination

Your rider will terminate on the earliest of thdldeving:

3.4.1. on payment of death benefit

3.4.2. the date on which your Policy terminates

3.4.3. on the date your rider term ends

3.4.4, on payment of rider surrender value

3.4.5. at the end of the revival period if you have natived your rider. However, the rider cover will

terminate at the end of grace period if you dopaot the premium on the due dates.
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4. SBI Life — Criti Care 13 Non Linked Rider

4.1. General Conditions
4.1.1. The terms and conditions specified in this ridecwdoent are applicable only if your Policy Schedule
shows that we have offered this Rider to you. TH&l W@llotted by IRDAI for this Rider is
111B025V02.
4.1.2. We will pay the rider sum assured on the diagnoftke critical iliness subject to all of the folling:

4.1.2.1. Your Policy as well as this rider is In-force.

4.1.2.2. The Life Assured has been diagnosed with a critilcedss as defined below.

4.1.2.3. You can only claim once under this rider. The rideuld terminate on acceptance of the
first claim. You are required to continue to pag frremiums under the Base Policy and
other applicable Riders.

4.1.2.4. Diagnosis of the critical illness should occur dgrthe rider term.

4.1.2.5. Such critical iliness claim should be proved to satisfaction.

4.1.2.6. We will appoint a medical practitioner to examihe tLife Assured in connection with the
critical illness. Based on the evidence provided aredical examination carried out, our
panel of medical practitioners would consider tlaéne for acceptance.

4.1.2.7. The total sum Assured under this rider on all airyimdividual policies put together would
not exceed Rs. 20, 00,000.

4.1.2.8. The life assured has to survive at least for aopedf 30 days (survival period) from the
date of diagnosis of the critical iliness.

4.1.2.9. You cannot make any critical illness claim for amgnditions occurring within a period of
90 days from the date of commencement of risk amr ywlicy or from the date of revival
of the rider whichever is later.

4.1.2.10. We will reckon the date of occurrence of critidhhéss, for the above purpose as well as
for the purpose of evaluating waiting or survivaripd as the date of diagnosis of the
illness or condition for the life assured. Thislyié the date on which the medical examiner
first examines the life assured and certifies tlagmbsis of any of the illness or conditions.

4.2. Review of premium rates

4.2.1. Premium rates for this benefit are subject to iexigfter 5 years.
4.2.2. We will give a notice of 3 months prior to suchisten in premium rates
4.2.3. Any change in rates will apply from the 5th poli@gniversary or from every five years thereafter for
the residual rider term.
4.3. You may discontinue your rider alone durihg tider term. You should inform us in writing.
4.3.1. The following provisions contained in the policyditet will also apply for this rider:

Grace period
Revival
Misstatement of age
Complaints
Relevant statutes

4.4, Definitions of critical illnesses
We will pay the critical iliness rider benefit lie life assured is diagnosed with one of the foihguw
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Cancer of Specified Severity

Open Chest CABG (Coronary Artery Bypass Surgery)
First Heart Attack — of Specified Severity

Open Heart Replacement or Repair of Heart Valves
Kidney Failure Requiring Regular Dialysis

Major Burns

Major Organ / Bone Marrow Transplant

Permanent Paralysis of Limbs

Stroke Resulting in Permanent Symptoms

10. Surgery of Aorta

11. Coma of Specified Severity

12. Motor Neuron Disease with Permanent Symptoms
13. Multiple Sclerosis with Persisting Symptoms
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The definitions of the conditions are as follows:

4.4.1. Cancer of Specified Severity:
4.4.1.1. A malignant tumour characterised by the uncontdoligowth and spread of malignant cells with
invasion & destruction of normal tissues. The d@gis must be supported by histological evidence of
malignancy & confirmed by a pathologist. The terameer includes leukemia, lymphoma and sarcoma.
4.4.1.2. The following are excluded:
4.4.1.2.1. Tumours showing the malignant changes of carcinonsétu & tumours which
are histologically described as premalignant on-imvasive, including but not limited to:
Carcinoma in situ of breasts, Cervical dysplasisl-C] CIN-2 & CIN-3;
4.4.1.2.2.  Any skin cancer other than invasive malignant mefaa;
4.4.1.2.3. All tumours of the prostate unless histologicallgssified as having a Gleason
score greater than 6 or having progressed to sit ¢dimical TNM classification T2NOMO
4.4.1.2.4. Papillary micro-carcinoma of the thyroid less tlaom in diameter;
4.4.1.25. Chronic lymphocyctic leukaemia less than RAI stdge
4.4.1.2.6. Microcarcinoma of the bladder
4.4.1.2.7. All tumours in the presence of HIV infection.

4.4.2. Open Chest CABG (Coronary Artery Bypass Surgery)
4.4.2.1. The actual undergoing of open chest surgery forcthreection of one or more coronary arteries,
which is/are narrowed or blocked, by coronary grigypass graft (CABG). The diagnosis must be suppldoy
a coronary angiography and the realization of syrbas to be confirmed by a specialist medical fitianer.
4.4.2.2. The following are excluded:

4.4.2.2.1. Angioplasty and/or any other intra-arterial procssu

4.4.2.2.2.  Any key-hole or laser surgery.

4.4.3. First Heart Attack — of Specified Severity
4.4.3.1. The first occurrence of myocardial infarction whicteans death of a portion of the heart muscle as
a result of inadequate blood supply to the relewaea. The diagnosis for this will be evidencedabhyof the
following criteria

4.4.3.1.1. A history of typical clinical symptoms consistenitlwthe diagnosis of Acute Myocardial

Infarction (for e.g. typical chest pain)

4.4.3.1.2. New characteristics electrocardiogram changes

4.4.3.1.3. Elevation of infarction specific enzymes, Troponimsther specific biochemical markers.
4.43.2. The following are excluded:

4.4.3.2.1. Non-ST-segment elevation myocardial infarction (NEMT) with elevation of Troponin |

orT

4.4.3.2.2. Other acute Coronary Syndromes

4.4.3.2.3. Any type of angina pectoris

4.4.4. Open Heart Replacement or Repair of Heart:

The actual undergoing of open-heart surgery iefpdace or repair one or more heart valves, as secuence
of defects in, abnormalities of, or disease-aff@atardiac valve(s). The diagnosis of valve abnoitsnatust be
supported by an echocardiography and the realizatfosurgery has to be confirmed by a specialistlioz

practitioner. Catheter based techniques including ot limited to, balloon valvotomy/valvuloplasgre

excluded.

4.4.5. Kidney Failure Requiring Regular Dialysis:

End-stage renal disease presenting as chroniceisiéNe failure of both kidneys to function, asesult of
which either regular renal dialysis (hemodialysisperitoneal dialysis) is instituted or renal tralasmtation is
carried out. Diagnosis has to be confirmed by &igfiet medical practitioner.

4.4.6. Major Burns:

4.4.6.1. Third degree (full thickness of the skin) burns edng at least 20% of the surface of the life
assured’s body.
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4.4.6.2. The condition should be confirmed by a consultdnysician acceptable to us.

4.4.7. Major Organ / Bone Marrow Transplant:
4.4.7.1. The actual undergoing of a transplant of:
4.4.7.1.1. One of the following human organs: heart, lungeijvkidney, pancreas, that
resulted from irreversible end-stage failure ofblevant organ, or
4.4.7.1.2. Human bone marrow using haematopoietic stem c&he undergoing of a
transplant has to be confirmed by a specialist oagiractitioner.
4.4.7.2. The following are excluded
4.4.7.2.1.  Other stem-cell transplants
4.4.7.2.2.  Where only islets of langrerhans are transplanted

4.4.8. Permanent Paralysis of Limbs:

4.48.1. Total and irreversible loss of use of two or manebls as a result of injury or disease of the brain
spinal cord. A specialist medical practitioner mostof the opinion that the paralysis will be peneat with no
hope of recovery and must be present for more 3haonths.

4.4.9. Stroke Resulting in Permanent Symptoms:
4.4.9.1. Any cerebrovascular incident producing permaneniraiegical sequelae. This includes infraction
of brain tissue, thrombosis in an intracranial etssemorrhage and embolisation from an extra atawurce.
Diagnosis has to be confirmed by a specialist n&dicactitioner and evidenced by typical clinicgimptoms
as well as typical findings in CT Scan or MRI oéthrain. Evidence of permanent neurological defasting
for at least 3 months has to be produced.
4.4.9.2. The following are excluded:

4.49.2.1. Transient ischemic attacks (TIA)

4.49.2.2.  Traumatic injury of the brain

4.4.9.2.3. Traumatic Vascular disease affecting only the eyemiic nerve or vestibular

functions.

4.4.10. Surgery of aorta:

4.4.10.1. The actual undergoing of surgery (including keyehtype) for a disease or injury of the aorta
needing excision and surgical replacement of theatied part of the aorta with a graft.

4.4.10.2. The term “aorta” means the thoracic and abdomipakabut not its branches. Stent-grafting is not
covered.

4.4.11. Coma of specified severity:
4.4.11.1. A state of unconsciousness with no reaction oraesp to external stimuli or internal needs
4.4.11.2. This diagnosis must be supported by evidence affalie following:
4.4.11.2.1No response to external stimuli continuously foleast 96 hours;
4.4.11.2.2Life support measures are necessary to sustajralift
4.4.11.2.3Permanent neurological deficit which must be asskss least 30 days after the onset of
the coma.
4.4.11.3. The condition has to be confirmed by a specialistlical practitioner. Coma resulting directly
from alcohol or drug abuse is excluded.

4.4.12. Motor neurone disease with Permanent Sypmtoms:

4.4.12.1. Motor neurone disease diagnosed by a specialistiangdactitioner as spinal muscular
atrophy, progressive bulbar palsy, amyotrophicrédtsclerosis or primary lateral sclerosis.
There must be progressive degeneration of cortinakfracts and anterior horn cells or bulbar
efferent neurons. There must be current signifiamd permanent functional neurological
impairment with objective evidence of motor dysftime that has persisted for a continuous
period of least 3 months.

4.4.13. Multiple sclerosis with persisiting symptoms:
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4.4.13.1. The definite occurrence of multiple sclerosis. Tiagnosis must be supported by all of the
following:
4.4.13.1.1Investigations including typical MRI and CSF fingswhich unequivocally confirm the
diagnosis to be multiple sclerosis;
4.4.13.1.2There must be current clinical impairment of matorsensory function, which must have
persisted for
a continuous period of at léastonths, and
4.4.13.1.3Well documented clinicahistory of exacerbations and remissions of saidptgms or
neurological deficits with atleast two clinicallpcumented episodes atleast one month apart.
4.4.13.2. Other causes of neurological damage such as SLEIRhdre excluded

4.5. Exclusions for the Rider

The Life Assured will not be entitled to any betefinder this Rider, if a covered critical illnessults directly

or indirectly from or occurring during any one bétfollowing:

4.5.1. Diseases in the presence of an HIV infection;

4.5.2. Diseases that have previously occurred in thargared (i.e. the benefit is payable only if theedise

is a first incidence, regardless of whether théerancidence occurred before the individual waseared or

whether the insured was covered by the Companyathar insurer).

4.5.3. Any disease occurring within 90 days of the stadaverage (i.e. during the waiting period) or from

the last revival.

4.5.4. No payment will be made by the Company for anynaldirectly or indirectly caused by, based on,

arising out of, or howsoever, to any Critical Ilsefor which care, treatment, or advice was recona®ae by or

received from a Physician, or which first manifelsitself or was contracted before the start ofRbécy

Period, or for which a claim has or could have beade under any earlier policy.

4.5.5. Date of occurrence of critical illness will be keoed for the above purpose and for the purpose of
evaluating waiting/ survival period as the dateliagnosis of the illness/ condition. It will beetbate

on which the medical examiner first examines ifeedssured and certifies the diagnosis of anyef t

illness/ conditions.

4.5.6. Any congenital condition.

4.5.7. Intentional self-inflicted injury, attempted suieidwhile sane or insane.

4.5.8. Alcohol or Solvent abuse or taking of Drugs, naicobr psychotropic substances unless taken in

accordance with the lawful directions and presmipbf a registered medical practitioner.

4.5.9. Failure to seek or follow medical advice.

4.5.10. War, invasion, act of foreign enemy, hostilitiesh@ther war be declared or not), armed or unarmed

truce, civil war, mutiny, rebellion, revolution,darrection, military or usurped power, riot or ti@mmotion,

strikes

4.5.11. Taking part in any naval, military or air force opgon during peace time.

4.5.12. Participation by the insured person in any flyimg\aty, except as a bona fide, fare-paying passeng

of a recognized airline on regular routes and soheeduled timetable.

4.5.13. Participation by the insured person in a crimirmalialawful act.

4.5.14. Engaging in or taking part in professional sportsany hazardous pursuits, including but not leait

to, diving or riding or any kind of race; underwaaetivities involving the use of breathing appasabr not;

martial arts; hunting; mountaineering; parachutimgngee jumping.

4.5.15. Nuclear Contamination; the radioactive, explosivéazardous nature of nuclear fuel materials or

property contaminated by nuclear fuel materialacmident arising from such nature.

4.6. Surrender
4.6.1.You may surrender your rider during the rider texfiter the completion of one full policy year

from the last single premium renewal date. Suchesders will be subject to all of the
following:

4.6.1.1. If you are paying regular premiums, we will not @y surrender value.

4.6.1.2. If you have paid single premium, we will pay a smder value.

4.6.1.3. You may surrender this rider alone and still camirio avail other benefits by keeping

the other riders and benefits in-force by payirgghemiums as and when due.
4.6.1.4. You cannot restore your rider once you have suaerdithe rider.
4.6.1.5. If you surrender the base policy, your riders aiflo be surrendered automatically.
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4.6.1.6. We will not pay the rider benefit in case of cedidliness of the life assured after we
pay the surrender value.

4.6.1.7. The surrender value payable under the rider beisefeilculated as:

4.6.1.8. Single Premium x 75% x ( 60 - t) / 60 where the humber of months elapsed since
the receipt of the last Single Premium

4.6.1.8.1. The single premium used in the calculation of sudez value will be the
premium charged for the rider, excluding taxes.
4.6.1.8.2. Outstanding rider term will be calculated as:

Rider Term, in months — Completed months as ondtte of receipt of
surrender request

4.7. Termination
Your rider will terminate on the earliest of thdldeving:
4.7.1. on payment of Critical lliness benefit
4.7.2. the date on which your Policy terminates
4.7.3. on the date your rider term ends
4.7.4. at the end of the revival period if you have neived your rider. However, the rider

cover will terminate at the end of grace periogoifl do not pay the premium on tae dates.
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Section 38 - Assignment and Transfer of Insurancedficies

Assignment or transfer of a policy should be incadance with Section 38 of the Insurance Act, 1888&mended
by Insurance Laws (Amendment) Act, 2015 dated 22@i%. The extant provisions in this regard arfobews:
01. This policy may be transferred/assigned, whaotlin part, with or without consideration.

02. An Assignment may be effected in a policy byeadorsement upon the policy itself or by a separetrument
under notice to the Insurer.

03. The instrument of assignment should indicagefdot of transfer or assignment and the reasorthéo
assignment or transfer, antecedents of the assagre&rms on which assignment is made.

04. The assignment must be signed by the transéerassignor or duly authorized agent and attdsyeat least one
witness.

05. The transfer of assignment shall not be oparats against an insurer until a notice in writhfighe transfer or
assignment and either the said endorsement ouimstit itself or copy there of certified to be cotrey both
transferor and transferee or their duly authoresgeits have been delivered to the insurer.

06. Fee to be paid for assignment or transfer easplecified by the Authority through Regulations.

07. On receipt of notice with fee, the insurer dtidarant a written acknowledgement of receipt dice Such
notice shall be conclusive evidence against ther@rsof duly receiving the notice.

08. If the insurer maintains one or more placesusiness, such notices shall be delivered onlgeaptace where
the policy is being serviced.

09. The insurer may accept or decline to act upgrti@nsfer or assignment or endorsement, if itshdficient
reasons to believe that it is
a. not bonafide or

b. not in the interest of the policyholder or
c. not in public interest or
d. is for the purpose of trading of the insuranckcp.

10. Before refusing to act upon endorsement, therbr should record the reasons in writing and canicate the
same in writing to Policyholder within 30 days frahe date of policyholder giving a notice of trasrsbr
assignment.

11. In case of refusal to act upon the endorselmetiie Insurer, any person aggrieved by the refusgl prefer a
claim to IRDAI within 30 days of receipt of the ustl letter from the Insurer.

12. The priority of claims of persons intereste@minsurance policy would depend on the date anhthe
notices of assignment or transfer is deliveredchinsurer; where there are more than one instrtewdrransfer or
assignment, the priority will depend on dates divéey of such notices. Any dispute in this regasito priority
should be referred to Authority.



13. Every assignment or transfer shall be deemée tabsolute assignment or transfer and the assmmeansferee
shall be deemed to be absolute assignee or trapskxcept

a. where assignment or transfer is subject to temdsconditions of transfer or assignment OR

b. where the transfer or assignment is made upndition that

i. the proceeds under the policy shall become daytalpolicyholder or nominee(s) in the event cfigsee or
transferee dying before the insured OR

ii. the insured surviving the term of the policy

Such conditional assignee will not be entitled Ibbain a loan on policy or surrender the policy.sTpiovision will
prevail notwithstanding any law or custom havingcéoof law which is contrary to the above position.

14. In other cases, the insurer shall, subjectrimd and conditions of assignment, recognize tresferee or
assignee named in the notice as the absolute ¢éraesbr assignee and such person

a. shall be subject to all liabilities and equitiesvhich the transferor or assignor was subjeet the date of
transfer or assignment and

b. may institute any proceedings in relation togbécy

c. obtain loan under the policy or surrender thiicgavithout obtaining the consent of the transfeso assignor or
making him a party to the proceedings

15. Any rights and remedies of an assignee orfeas of a life insurance policy under an assigrtroetransfer
effected before commencement of the Insurance l(Awsendment) Act, 2015 shall not be affected by Haistion.

[ Disclaimer : Thisisnot a comprehensive list of amendments of I nsurance Laws (Amendment) Act, 2015 and
only a simplified version prepared for general information. Policy Holders are advised to refer to Original
Gazette Notification for complete and accurate details.]
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Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belowatccordance with Section 39 of the Insurance @38 as
amended by Insurance Laws (Amendment) Act, 201&dd28.03.2015. The extant provisions in this regaedas
follows:

01. The policyholder of a life insurance on his difm may nominate a person or persons to whom meeeured
by the policy shall be paid in the event of histdea

02. Where the nominee is a minor, the policyholday appoint any person to receive the money sedy¢de
policy in the event of policyholder’s death duritiig minority of the nominee. The manner of appo@itrto be
laid down by the insurer.

03. Nomination can be made at any time before theinty of the policy.

04. Nomination may be incorporated in the texthef policy itself or may be endorsed on the poliepnmunicated
to the insurer and can be registered by the insuithie records relating to the policy.

05. Nomination can be cancelled or changed atiamgy before policy matures, by an endorsement arthdr
endorsement or a will as the case may be.

06. A notice in writing of Change or Cancellatidmomination must be delivered to the insurer fa insurer to be
liable to such nominee. Otherwise, insurer will hetliable if a bonafide payment is made to ths@enamed in
the text of the policy or in the registered recasfithe insurer.

07. Fee to be paid to the insurer for registerimgnge or cancellation of a nomination can be sjgecify the
Authority through Regulations.

08. On receipt of notice with fee, the insurer $ti@rant a written acknowledgement to the policdeolof having
registered a nomination or cancellation or chahgesof.

09. A transfer or assignment made in accordande $éttion 38 shall automatically cancel the nonmmagxcept
in case of assignment to the insurer or other fea@s or assignee for purpose of loan or agairmsirig or its
reassignment after repayment. In such case, thénation will not get cancelled to the extent ofuresr’s or
transferee’s or assignee’s interest in the politye nomination will get revived on repayment of khan.

10. The right of any creditor to be paid out of flieceeds of any policy of life insurance shall betaffected by the
nomination.

11. In case of nomination by policyholder whose Iif insured, if the nominees die before the pblidger, the
proceeds are payable to policyholder or his heitegal representatives or holder of successiofificate.

12. In case nominee(s) survive the person whoséslihsured, the amount secured by the policyl blegbaid to
such survivor(s).

13. Where the policyholder whose life is insuredhimates his
a. parents or

b. spouse or
c. children or
d. spouse and children



e. or any of them

the nominees are beneficially entitled to the am@aryable by the insurer to the policyholder uniessproved
that policyholder could not have conferred sucheffieral title on the nominee having regard to tlagune of his
title.

14. If nominee(s) die after the policyholder bufdoe his share of the amount secured under theypislipaid, the
share of the expired nominee(s) shall be payaltleetdneirs or legal representative of the nomindeotder of
succession certificate of such nominee(s).

15. The provisions of sub-section 7 and 8 (13 ahdove) shall apply to all life insurance policieaturing for
payment after the commencement of Insurance Lawsef&iment) Act, 2015.

16. If policyholder dies after maturity but the peeds and benefit of the policy has not been pelidnh because of
his death, his nominee(s) shall be entitled toptleeeeds and benefit of the policy.

17. The provisions of Section 39 are not applicableny life insurance policy to which Section G\dirried
Women'’s Property Act, 1874 applies or has at amg tapplied except where before or after InsurarsvesL
(Amendment) Act, 2015, a nomination is made in tavaf spouse or children or spouse and childrenthdreor not
on the face of the policy it is mentioned thasitiade under Section 39. Where nomination is irgerd be made
to spouse or children or spouse and children uBdetion 6 of MWP Act, it should be specifically iened on the
policy. In such a case only, the provisions of B&c89 will not apply.

[ Disclaimer : Thisisnot a comprehensive list of amendments of I nsurance Laws (Amendment) Act, 2015 and
only a simplified version prepared for general information. Policy Holders are advised to refer to Original
Gazette Natification for complete and accurate details.]
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Section 45 — Policy shall not be called in questian the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance A888, as
amended by Insurance Laws (Amendment) Act, 2018dd238.03.2015 are as follows:

01. No Policy of Life Insurance shall be calledjirestionon any ground whatsoeveafter expiry of 3 yrs from
a. the date of issuance of policy or

b. the date of commencement of risk or
c. the date of revival of policy or

d. the date of rider to the policy
whichever is later.

02. On the ground of fraud, a policy of Life Insuca may be called in question within 3 years from
a. the date of issuance of policy or

b. the date of commencement of risk or
c. the date of revival of policy or

d. the date of rider to the policy

whichever is later.
For this, the insurer should communicate in writioghe insured or legal representative or nomoregssignees of
insured, as applicable, mentioning the ground aatérials on which such decision is based.

03. Fraud means any of the following acts commikigdihsured or by his agent, with the intent toalee the
insurer or to induce the insurer to issue a lifunance policy:
a. The suggestion, as a fact of that which is met &nd which the insured does not believe toums tr

b. The active concealment of a fact by the insin@dng knowledge or belief of the fact;
c. Any other act fitted to deceive; and

d. Any such act or omission as the law specificd#iglares to be fraudulent.

04. Mere silence is not fraud unless, dependingimumstances of the case, it is the duty of tiselied or his agent
keeping silence to speak or silence is in itselfiegjent to speak.

05. No Insurer shall repudiate a life insurancedyain the ground of Fraud, if the Insured / betiafy can prove
that the misstatement was true to the best ofrmisviedge and there was no deliberate intentiomppess the fact
or that such mis-statement of or

suppression of material fact are within the knogkedf the insurer. Onus of disproving is upon tbkcgholder, if
alive, or beneficiaries.

06. Life insurance Policy can be called in questidgthin 3 years on the ground that any statemewtr guppression
of a fact material to expectancy of life of theured was incorrectly made in the proposal or otltimument basis
which policy was issued or revived or rider issuedk. this, the insurer should communicate in wgtia the insured
or legal representative or nominee or assigneesafed, as applicable, mentioning the ground aaténals on
which decision to repudiate the policy of life insace is based.

07. In case repudiation is on ground of mis-statéraed not on fraud, the premium collected on pdiit the date
of repudiation shall be paid to the insured or legpresentative or nominee or assignees of inswvighin a period
of 90 days from the date of repudiation.



08. Fact shall not be considered material unlelsasta direct bearing on the risk undertaken byrtharer. The
onus is on insurer to show that if the insurer baen aware of the said fact, no life insurancecgaliould have
been issued to the insured.

09. The insurer can call for proof of age at anyetif he is entitled to do so and no policy shalldeemed to be
called in question merely because the terms optitiey are adjusted on subsequent proof of agéeoiisured. So,
this Section will not be applicable for questionamge or adjustment based on proof of age subnstibdequently.

[ Disclaimer : Thisisnot a comprehensive list of amendments of I nsurance Laws (Amendment) Act, 2015 and
only a simplified version prepared for general information. Policy Holders are advised to refer to Original
Gazette Notification for complete and accurate details



